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. (v) NEED TO CONSIDER THE WEesT
t BENGAL GOVERNMENT'S PROPOSAL FOR
: SETTING UP OF PRODUCTION UNIT OF

] SYNTHET)C CRQDE FROM COAL
i

|
 SHRI SUBODH SEN (Jalpaiguri):

t Mr. Speaker, Sir, the West Bengal
t Government has proposeq to  the
t Centre a Rs. 1850 crores integrated
- project for the production of gynthe-
] %ic crude ix the Raniganj-Andal-
II}urgap-.u- coal belt for phase-wise
y implementation. The synthetic crude
]would serve ag a partial substiiute
y for imported petrol, diesel and kero-
 sene and other fuels and chemicals
( from coal. The integrated project
. will create additional employment for
¢one lakh or more people. The West
Bengal Government’s Proposal envi-
;saged four phases. Under phase I,
 production of industrial gases from
¢coal to meet the requirement of fuel
y demandg of major industries in the
Durgapur-Asansol-belt such ag Dur-
gapur Steel Plant, Alloy Steel Plant,
!Indian Iron and Stee] Company and
*in and around Calcutta for decent-
ralised industries was proposed.
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Phase II production of methanol
from coal as a blend item will save
quantitatively the use of crude being
so employed for the manufacture of
various petroleum  products and as
raw material for many downstream

chemical industries in the Eastern
Region.
In Phase III, production of syn-

thetic oil from coal, with particular
emphasis on production of diesel, ke-
rosene along with associated higher
alcohol and chemicals which will be
utilised for many downstream indus-
trics in the State and elsewhere. The
IVth and final phase envisaged the
production of ammonia from ccal for
nitrogenous ferdliser and manafac-
ture of nitric acid, ammonia nitrate
and nitrous oxide. The integrated
project would mean production ot
synthethic crude one million tonnes
a year, 500000 tonnes of inethanol
per annum and 50 million cubic feel
a day of industrial gases. Coal con-
sumption at the stage of synthctic
crude production will be around 7.44
million tonnes a year cumulative and
inclusive of combined cycle power
generation of 110 MW io meet in-plant
requirements A recent report on coal
samples tested abroad categorically
indicated that the Raniganj non-
coking coal was the most suitable
raw material for pressure gastifica-
tion. A suitable pressure gastification
process could be very eflectively ad-
opted for production of synthetic crude
Methanol and industrial gaseg includ-
ing combined cycle bower generation
from coal,

Under the circumstances, I urge
upon the Government to consider
immediately the West Bengal Govern-
ment’s proposal for setting up this
project for production of synthetic
crude from coal.

(vi) REPORTED DISAPPEARANCE oP
YASWANT FORT at KaGAL IN
MAHARASHTRA

SHRIMATI PRAMILA  DANDA-
VATE (Bmobay North Central): Mr.
Speaker, Sir, late Lord Curzon who
initiated legislation governing the An~
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cient Monument Act made rémark-
able contribution and pioneer work
in the field of preserving historical
monuments. The work was continuwed
by the British rulers before inde-
pendence,

However, the reported news about
disa>pearance of Yashwan: fort, a
1400-year old imonument at Kagal,
Maharashtra, is a disgrace fo free
India. It seems contractors who
had secured contracts to build houses
for homeless and others have ea'en
up inty this monument by removing
the material stone by stone. The theft
and dismantling of this historic mo-
nument must have been carried out
slowly and the connivance of the
corrupt local authorities,

It is regretied that the fort which
survived the onslaughts of invaders,
internal conflicts and natural ca-
lamities should have been reduced 1o
nothing within 35 years of indepen-
dence, T would requesy the hon, Mi-
nister to institute an enquiry inte
the episode and take action to save
the country from cultural plunder.

Archaeological Department and
local authorities who are responsi-
ble for the negligence and plunder
should be punished severely for the

crime.

(vii) NEEp FOR IMPROVEMENT IN
*WORKING OF TELEPHONE SYSTEM IN
Patna CITY
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